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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :; HYDERABAD BENCH
AT YD R Al

0O.,A.No, 1043/96 Date of Oxder :0122.9,98
BETWEES
p,Fakrulla Khan .. Applicant,
AND
1. Supdt, of Post Offices,

Hindupur Division,

A nagtapur District,

A ndhra Pradesh,
2. Sub-Divisional Inspector of _
~ Posts, Kedri Bub-Division, ~

_Kadt'ri, A nantapur Dist, .. Responderits,
CounsSel for the Applicant .o Mr,S3,Ramjykrishna Rao
Counsel for the Respondents ;. Mr, K,Bhagskara Lao
CORAM 3

HON'BLE SHRI R RANGARAJAN ; MEMBER (ADMT,)

CHOW 'BLE SHRI B,S5, JAI PARAMESHWAR : MEMBER (JUDL,)

X As per Hon'ble Shri R,Rangarajan, Member {(&dmy

Mr,S.,Ramakrishna Rao, lzarned counsel for the

applicant and none for the respondents,
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-that regular candidate haé_been poested pursuant to t

2. The applicant was working as a provisional EDRA

of Kadiri Brahmanapalli Village, Branch Office. A rotifi-

cation dated 8,8,96 was issued to fillmp the said po

ajprdoa

éLcandidate.

3. The applicant filed this OA for a declaration

the selection process initiated by the respondents by

notification dated £,.8.96 Socluding the case of the

applicant who has been working Since 18,5.,94 is tota

contrary to law, rules and all principles of natural

4, On 2.9,96 an interim order Bas passed indicat
any appointment made t0 the post of EDDA, Kadiri Bra
Kadiri Mandal, A nantapur District, is subject to th

in this 0Oa,
5e ‘Tt is submitted by the learned counsel for th

S

notification, The selected candidate is not implead
HM#&&A&%

party. In the absence oﬁkthe selected candidate it

be possible for us to give any direction in the OA}i

1

st by

that

11y

justice,

ing that

hnanapalli,

1§

2 out come

e applicant
e said

rd as a

nay not

F it is

going to affect the selected candidate, The learned ¢ounsel

for the applicant submitted that he will file an imp
Ay '

l=2ad

petition for«phe selected candidate, But this CA ha$ been

filed on 27,8.96., Hence allowing him to file an impleading

N / nm -
petition'iﬁ;ﬁhis_ga/ will delay the case unnecessari

However, the applicant is at liberty to file & fresh
challenging the selection proceedings and sppointing

selected candidate,
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1f such an 0& is filed that will be
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considered in accorxdance with the law, But to asSsist the

applicant in that connection the period from 27.8,96[till

today will not be counted for purpose of limitation Ef such

a question arises when a fresh OA is filed as indicafed above,

6, In view of the above, the OA is disposed-of,

No costs,

_A-B78, JAI PARAMESHWAR ) { R.RATGARATAN )
er (Juwil,) vemoer {Admn,)

QoA

Dated 3 22nd September, 1998

=~

(Dictated in Open Court)
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Capy tos

1, Supsrintendent of Post OPfices, Hindupur Divisien,
Ananthapur District, Andhra Pradesh,

2, Sub Divisional Inspector of Posts, Kadr1 Sub Divisien,
Kadri, Ananthapur District. -

3. Ona copy te Mr.S.Ramekrishna Rw,mvmcat,c.ﬂ\muydarama
nnnn A

4y One copy to MryK.Bhaskara Ram,addl.CGSC,“ﬂT,Hydarabaﬁ.
S, One capy to D.R(R),CAT,Hydarebad, |

6. Ona duplicate copy.
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